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[Bihar Act 30, 2008]
THE BIHAR CONTINGENCY FUND (AMENDMENT) ACT, 2008
AN
ACT
Preamble:-TO AMEND THE BIHAR CONTINGENCY FUND ACT, 1950 (BIHAR ACT 19 OF
1950)
WHEREAS, the State is in grip of unprecedented disaster;
AND, WHEREAS, relief and rehabilitation measures have to be undertaken on an emergent scale;
NOW, THEREFORE, be it enacted by the legislature of the State of Bihar in the fiftyninth year of
the Republic of India as follows:-
1. Short title and commencement.-(1) This Act may by called the Bihar Contingency Fund
(Amendment) Act, 2008
(2) It shall come into force at once.
2. Amendment of section-4 of Bihar Act 19 of 1950.- For the proviso to section-4 of the Bihar
Contingency Fund Act, 1950 (Bihar Act 19 of 1950) (hereinafter referred to as the said Act) the following
proviso shall be substituted, namely :-
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"Provided that during the period beginning on the date of commencement of the Bihar
Contingency Fund (Amendment) Act,- 2008 and ending on 31 st day of March 2009 this
section shall have effect subject to the modification that for the words 'three hundred and
fifty crores' shall be substituted by the words 'two thousand five hundred crores'

3. Repeal and savings- (1) The Bihar Contingency Fund (Amendment) ordinance, 2008 (Bihar
Ordinance No. 2, 2008) is hereby repealed.

(2) Notwithstanding such repeal anything done or any action taken in exercise of any power
conferred by, or under the said Ordinance shall be deemed to have been done and taken in exercise of the
power conferred by or under this Act as if this Act were enforce on the day on which such things was done
or action taken.

By Order of the Governor of Bihar,
RAJENDRA KUMAR MISHRA,
Secretary to the Government.

3rfietesn, AfRATeEd Hgorerd,
fIeR, gear g1 waIfd e Aigdl
IR Ielc (3TETURTT) 582-571+400-310E10H0|
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[Bihar Act 14, 2011]
THE BIHAR CONTINGENCY FUND (AMENDMENT) ACT, 2011
AN
ACT
TO AMEND THE BIHAR CONTINGENCY FUND ACT, 1950 (BIHAR ACT 19, 1950)
WHEREAS, the irregular monsoon and the resultant fall in ground water level is likely to
adversely effect the agriculture and drinking water situation on the one hand and there is every

possibility of flood in some areas of the State on the other;

AND, WHEREAS, relief and rehabilitation measures have to be undertaken on an emergent

and massive scale;

NOWw, THEREFORE, be it enacted by the Legislature of the State of Bihar in the sixty

second year of the Republic of India as follows:-

1. Short title and commencement.—(1)This Act may by called the Bihar Contingency
Fund (Amendment) Act, 2011.
(2) It shall come into force from 1st April 2011.

2. Amendment of section-4 of Bihar Act 19 of 1950.- For the proviso to section-4 of the
Bihar Contingency Fund Act, 1950 (Bihar Act 19, 1950) shall be substituted as follows :-

"Provided that during the period beginning on the date of commencement of the
Bihar Contingency Fund (Amendment) Act,- 2011 and ending on 30th day of
March 2012 this section shall have effect subject to the modification that the
words "Rupees three hundred and fifty crore" shall be substituted by the words
"Rupees One thousand crore".

By Order of the Governor of Bihar,
VINOD KUMAR SINHA,

Secretary to the Government.

3<fieTen, HiTaTerd HguTer,
TR, Uedr grRT Uehlid vd Hied|
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[Bihar Act 20,2011]
THE BIHAR CONTINGENCY FUND (AMENDMENT)
ACT, 2011
AN
ACT
TO AMEND THE BIHAR CONTINGENCY FUND ACT, 1950 (BIHAR ACT 19, 1950)

PREAMBLE.—WHEREAS, irregular monsoon and the resultant fall in ground
water level was likely to adversely affect the agriculture and drinking water situation on
the one hand and there was every possibility of flood in some areas of the State on the
other, for which relief and rehabilitation measures might have been required to be
undertaken on an emergent and massive scale, the size of the contingency fund was
increased by Bihar Contingency Fund (Amendment) Act, 2011 [Bihar Act 14, 2011] to
Rs.1000 (One thousand) Crore;
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AND, WHEREAS, apart from all the above, to ensure remunerative price, to
farmers, of their produce, paddy has to be procured through the PACS.

NOW, THEREFORE, be it enacted by the Legislature of the State of Bihar in the
sixty second year of the Republic of India as follows:-

1. Short title and commencement.—(1) This Act may by called the Bihar
Contingency Fund (Amendment) Act, 2011

(2) It shall come into force from 1st April 2011.

2. Amendment of section-4 of Bihar Act 19 of 1950.— For the proviso to section-4
of the Bihar Contingency Fund Act, 1950 (Bihar Act 19, 1950) shall be substituted by the
following :-

"Provided that during the period beginning on the date of commencement of the
Bihar Contingency Fund (Amendment) Act, 2011 and ending on 30th day of March 2012
this section shall have effect subject to the modification that the words "Rupees One
thousand crore" shall be substituted by the words "Rupees One thousand One hundred
and Fifty crore".

By Order of the Governor of Bihar,
OM PRAKASH SINHA,
Joint Secretary to Government.

3rfieten, AiRAT HEuTer,
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THE BIHAR CONTINGENCY FUND (AMENDMENT) ACT, 2012
[Bihar Act 13, 2012]
AN
AcCT
TO AMEND THE BIHAR CONTINGENCY FUND ACT, 1950 (BIHAR ACT 19, 1950).
Preamble—WHEREAS, to ensure remunerative price, to farmers, of their produce,
wheat/paddy has to be procured through the PACS.
AND, WHEREAS, irregular monsoon and the resultant fall in ground water level
sometime adversely affect the agriculture, create drinking water problem and possibility
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of flood in some areas. Which requires relief and rehabilitation measures to be undertaken
on an emergent and massive scale, along with disposal of many other essential works during
that time and the present permanent corpus of 350 crore of contingency funds may be
insufficient;

Now, therefore, be it enacted by the legislature of the State of Bihar in the Sixty
three year of the Republic of India as follows:-

1. Short title and commencement.—(1) This Act may be called the Bihar
Contingency Fund (Amendment) Act, 2012.

(2) It shall come into force at once.

2. Insertion of a new section-4A in the Bihar Contingency Fund Act, 1950 (Bihar Act
19, 1950)—After section-4 of Bihar Contingency Fund Act, 1950 (Bihar Act 19, 1950), the
following new section-4A, shall be inserted namely-

" 4A Temporary corpus- Starting from the date of commencement of Bihar
Contingency Fund (Amendment) Act 2012 every year till the 30th March, if it requires to
increase the permanent corpus of Contingency Fund beyond Rs.350 crore, (three hundred
fifty crore) the same may be enhanced temporarily by the Cabinet up to the maximum of
3 (three) percent of the expenditure budget of that year up, for the period ending on 30th
March of that financial year. One third of the total amount so enhanced may be used only
for relief and rehabilitation measures due to natural calamities. "

3. Repeal and Savings:—(1) Bihar Contingency Fund(Amendment) Ordinance, 2012
(Bihar Ordinance No.-1, 2012) is hereby repealed.

(2) Notwithstanding such repeal, any thing done or any action taken in the exercise
of any power conferred by or under the said Ordinance shall be deemed to have been done
or taken in the exercise of the powers conferred by or under this Act, as if this Act were in
force on the day on which such thing or action was done or taken.

By order of the Governor of Bihar,
VINOD KUMAR SINHA,
Secretary to Government.

31efieteh, AiaTerd AU,
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IR 15T (3ATURTT) 402-571+400-310E1090 |
Website: http://egazette.bih.nic.in
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THE BIHAR CONTINGENCY FUND (AMENDMENT) ACT, 2015

[Bihar Act 4, 2015]
AN
ACT
TO AMEND THE BIHAR CONTINGENCY FUND (AMENDMENT) ACT, 2012
(BIHAR ACT 13, 2012).
Preamble. -WHEREAS, to ensure the expenditure under Central Sector Scheme,

Centrally sponsored schemes and Central Assistance to State Plan in which major changes

have been made by the Government of India and for which budget provision has not been
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made and the expenditure is required to be made imediately, to ensure remunerative price to
farmers, of their produce, wheat/paddy has to be procured through the PACS;

AND WHEREAS, irregular monsoon and the resultant fall in ground water level
sometimes adversely affect the agriculture and create drinking water problem and there is
apprehension of flood in some areas, Which requires relief and rehabilitation measures to be
undertaken on an emergent and massive scale, and for undertaking of many other essential
works,

And For which the present permanent corpus of Rs 350 (Three hundred fifty) crore of
contingency funds, along with the temporary corpus of up to 3% of the expenditure budget,
which was provided for vide insertion of clause 4A of Bihar contingency fund (Amendment)
Act of 2012, may be insuffecient;

Be it enacted by the legislature of the State of Bihar in the Sixty sixth year of the
Republic of India as follows:-

1. Short title and commencement- (1) This Act may be called the Bihar Contingency Fund
(Amendment) Act, 2015.

(2) It shall come into force at once.

2. Amendment in section 4A in the Bihar contingency fund (Amendment) Act, 2012
(Bihar Act 13, 2012)— In section 4A the word "3 (Three) percent" shall be subsitituted by word "4
(Four) percent" in the Bihar Contingency Fund (Amendment) Act, 2012 (Bihar Act 13, 2012).

By order of the Governor of Bihar,
AKHILESH KUMAR JAIN,

Secretary to Government.

3<fieTen, HiTaTerd HguTer,
fIgR, edr grRT Uehrid vd Hied|
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